Office of The Deputy Commissioner,Barnala.

BliagWalmiBal s 5ol o oo Ta g ot Applicant
Vs
State of Punjab .......Respondent

Subject- Complaint By Sh.Bhagwant Rai Vs State of Punjab-OA no.

bl
.

500/2022(NGT) ,Pending For 13.12.2022 (Item No.09, Court
No.02) '

No..!2RY./L.F.A Dated-08.12.2022

It is respecfully submitted that on the subject cited above,
As per your Kind directions, a joint committee comprising of State
PCB, Executive Officer MC Barnala, DFO and SDE ,Punjab water
supply and sewerage Board, Barnala was constituted to enquire
into the matter and submit report. The committee has submitted
the detailed report which is enclosed herewith in English and
Punjabi version for your kind information please.

%{MV
For Deputy Commissionor

Barnala.
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Subject:-Complaint by Shri Bhagwant Rai Vs State of Punjab-OA no.500/2022(NGT)
Pending for 13.12.2022
Regarding the above subject, as per the orders of Deputy commissioner, Barnala dated

03.11.2022 a committee was constituted of Executive Officer Municipal Council Barnala,District
Forest Officer Barnala,Executive Engineer Pollution Control Board Barnala at Sangrur and Sub
Divisional Officer Sewerage Board Barnala to verify the facts of complaint of Sh.Bhagwant Rai
Resident of Barnala regarding Ishwar colony given to the Hon’ble NGT Commission.The
Committee physicaly inspected the spot. It was found that Ishwar colony came into existence
(illegally) around the year 2007. At that time the colonizer installed water and sewarge
pipelines. In the colony approximately 50% plot holders have submitted the regularization
charges of their plots to the Municipal Council and more than 60 residents have constructed
their houses in this colony.This colony is neither regularized nor the file is under process. Under
the grant received to Municipal Council under Punjab Urban Environment Phase-3 under the
head providing and laying 60 mm interlock tiles, the street Ravi Kansal, Harsh Kumar, Ajay
Kumar, Vipan Kumar and tower street were laid with 60 mm interlock tiles in the ward no.29 in
the year 2021-2022.The main hole of this colony of which the untreated water of the sewerage
was going to the adjoining drain was repaired and water was stopped to go into the drain. Solid
waste of this colony is managed by the Municipal Council Barnala. The developer of this colony
has died.

2) The total area of the water pipe line in Ishwar colony has been taken in Amrut Phase-2
by the sewerage department. On receiving the funds, the pipelines will be installed on priority
basis. In the remaining area of Barnala City for supply of water and severage DPR is in under
progress.

3) As per Punjab Pollution Control Board the colony was carved out by the colonizer
without taking any NOC/Consent from the Punjab Pollution Control Board.The developer of
co;!ony has died and the plots have already been sold and no welfare association of the
residents is there. The sewarge of all the houses of the colony is connected with the main
sewerage of Barnala city and STP is installed in Barnala. The water of some houses was going in
the Sludge drain which now has been stopped and has been connected with the main
sewerage.

4) As per the Punjab Guidelines for Groundwater Extraction and Conservation,2022 under
office Punjab Water Regulation and Development Authority S.C.O0 149-152,Sector-17,
_Chandigarh has been downloaded from the department’s website.The para no. 5.1 deals with

‘Sﬁbmptions from seeking permission which is attached. (annexure-A)

A\gcording to District Forest Range Officer Barnala, no incident regarding green violation
has been reported in this colony and this colony is out of the jurisdiction of the forest

department.
-sd- -sd-
Executive Engineer Executive Officer
Punjab Pollution Control Board Municipal Council,Barnala
Barnala
-sd- -sd-

District Forest Officer Sub Divisional Officer
Barnala Sewerage Board,Barala
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PUNJAB GUIDELINES FOR Riicl,
GROUNDWATER EXTRACTION AND
CONSERVATION, 2020

-

Punjab Water Regulation and Development Authority
S.C.0 149-152, Sector-17, Chandigarh
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CHAPTER 5
PERMISSION FOR GROUNDWATER EXTRACTION

5.1  EXEMPTIONS FROM SEEKING PERMISSION =

a) The following categories of uses shall be exempt'éd from seéking'permisSidn'_'
for groundwater extraction and conservation: i

i. Drinking and Domestic water usage;
ii. All Agricultural water usage, that is water used for any activities
included in the definition of ‘Agriculture and related activities’ by the

Government;

b) The following categories of water users shall be exempted from seeking
permission for groundwater extraction and conservation:

i. Drinking Water Supply schemes of Government, whether managed or
operated by Government or by any other person including a water
users’ association; :

ii. Establishments of the Military and Central Paramilitary Forces;

ii. Urban Local Bodies and Panchayati Raj Institutions, Improv_e’menf
Trusts and Area Housing and Urban Development Authorities; and
Places of Worship.

Note: It is clarified that all other categories of water usage and water users
including industrial, commercial, infrastructure, institutional, construction
and mining shall require permission for groundwater extraction and
conservation.

5.2  VALIDITY OF PERMISSION

All permissions for groundwater extraction and conservation shall be
granted for a period of three years unless specified otherwise by the Authority.

gt The Authority may for reasons to be recorded, modify or amend any

Eonditions of permission after giving notice to affected persons and affording
them an opportunity to provide their responses, replies or objections.
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